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IN THE CENTRAL ADMINISTRATIVE TRIBUWAL HYDERABAD BENCH HYDERABAD.

0.A.550. 184 of 1936,
Between ' Dated: 8.3.1996,

A.R.S.Vittal Rao ) e Applicant

' - And

' ¢

1. The Chairman, Central Water Commission, Sewa Bhavan,  R.K.purar
Néw Delhi,

sas Respondents

" counse] for: the Applicant : Sri. A.R.S.Vittal Rao(P~-I-P)

Counsel for the Respondents : Sri. NeRs.Devaraj, Sr. CGSC.

CORAM:

™" Hon'ble .Mr,., R.Rangarajan, Administrative Member

p

Contd: e 0'2/"*
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C.A. 184/96. Dt. of Decision : 08-03-96.

CRDER

I As per Hon'ble Shfi R. Rangarajan, Member (Admh.) I

Heard Shri A.R.S.Vittal Reo, Party-inperson

and Shri N.R.Devaraj, learned counsel for the respondenti

24 ; This OA is filed for a direction to the

responsents for i) payment of amounts due on account of

- the
‘refixaticn of pay in/grade of Executive Engineer and payment

of final settlement dues or his retirement such as commutif&on

value. gratuityfhnd,leave encashment etc., by considering the

abn

. gaid basic pay for the purpose of calculatina gratuity and
G be 0.0 s, > 11607~
00/ - Interim relief fe Lo

CL&ﬁ A s P
Rﬁﬂﬁséng th#penQ1on payment crder anc payment of 18% interest

3,

Eg;oé;the due date of payment. ii) Payment of the amodnt due

on account of C.G.E.G.I. echeme§} balance payment of G. P Ff

with 18% interest.

%@ The applicant stateé that he has submiftea
number cf representation ip this conpection. He has enclosed
two reﬁresentationscne at Annexure-13(?No.AR/lO/dated 23-7=~94
and another at Annexure-2 No.A.R./11/94 dated 06-C1-1995,

)

But these pepresentations have not been replied so far. Hence

_g
(e .
a direction bhas to be given toﬁ?%}e respondent to dispose of
his representation on the basis of aytant rules and advise
the applicant within a period of four months from the date

of receipt of a copy of this order. 3

o



4, . In the result, the feollowing direction

is given:-

The respondent should examine the repre-

sentation quoted above and give a suitable speaking order
tc the applicant in regard to the various payment pawable
to him within a period. of four months from the'date of -

receipt of a copy of this order.

5. The OA is ordered accordingly at the

admission stage itself, HNo costs.

2

(R. Rangarajan)
Member (Admn. )}

Dated_s_The 8th March 1996.

P mmm  mem  wrm e e we e mwee

- {pictated in Open Court])

“f/(:? N

. T
Deputy Registrar(Judl.)

copy to:-

1~ The Chairman, Central Water Commission, Sewa Bhavan, R.X.

spr Puram, New Delhi-066.

2. One copy to Sri. A.R.S.Vittal Rao, 4Party in person),

H.N0,16,.2.146/33, Akbarbagh, Malakpet, Hyd-36.
3. ©One copy to Sri. N.R.Devaraj, Sr. CGSC, CAT, Hyd.

4, One copy to Library, CAT, Hyd.

5. One spare Cobpy.
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Counsel for the Applicant

- CORAM:

€l

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ¢ HYDERABAD BENCH
AT HYDERABAD

MA_463/97

_in__0A_184/9

DT, OF ORDER

: 09-08

Betwusan :~

A.R.S.Vittal Rao

And

‘4<UNION OF INDIA, through

1. The Chairman,
Central uater Comm;ssion,
Sewa Bhauwan,
R.K.Puram,
New Dalhi = 110056.

.

Counsel for the Resgpondent :

THE HON'BLE SHRI H.RAJENDRA PRASAD :

05-1997
es oo Applicant
es +o Respondent

- Shri A.R.S5.Vitta Rao

(Party=-in-person)

shri N.R.Devaraj, Sr.CGSC

MEMBER (R)

(Order per Hon'ble Shri H.Rajendra Prasad, Member (A) )&3

ee 2o

"



7

- 2 =

(Order per Hon'ble Shri H.Rajendra Prased, Member (A) ).

Heard Shri N.R.Devaraj, learned stamling counsel for the

respondent, Nnﬁa for the applicant, HRecords perussad,

2; Vide order dt.8-3~96,.respnndentguaa directed to examins
the representation earlier submitted by the applicant on 23=7=94
and 6-1=95 end to issue a suiteble speaking order to the appli-
cant in regard to the various payments;§$§@ﬁgﬂ%%y-him within a
period of 4 months from the date of receipt of copy of thai order.,
That direction has been duly complied with vide order No.A.19011/

5(32)/93-Estt.II dt,1-8-96. This is & deteiled order containing

the break-up of the payments dus and sanctiocned, to the applicant.

The only disputed part of the ampunt is fs¢3,075-00 on account of
| GPF
slleged short credits in the ©ir & -’« -applicant’'s account while
- A

he waes iqﬁeruice. The applicant hss a grievaence about non.payment

of th;é ampunt ,

3, This is not a fit caese to file M.A, since no MA can
ordinarily be entsrtained in 8 dispossd of case. It would be
prgper for the applicant to make a detailed representation to the

respondents regarding such arrears as he may claim in ragpect of

his GPF, He may do so :now, within one menth from today. The

respondents may examine the representation, if submitted, and issue
a suitabls reply/senction as the cese may bs, on tha basis of the

records availablé in his office.

W

...a.



pvm

| 4%@2;;&&? , Ca afk . g;

..
. ORDER/JUBGHING 0, -

N AT e ‘:? =W
1 - . . R
PEL BY 7 cmern BY |
COI‘;F:.REL Br APPROVED BY
R s -y

L

IN TH. CE.N'I"RAL ADPEINI STR.TIVE TRIBUNAL

HYLERABRL BENCH AT HYLERABALD -

13

THE HON'BLE MR,JUSNCE
VIOE -CHATRMAN

"

THE HON' BLE MR.H.RAJENDRZ, PRASADsM(2) - 43

~angd

Datedzok -$ D 1097 S

Mud/RenT R0, DR )"\7

Gli.No, { q,g qlx OL() a

T.A.No.- ' (Wep. ' ) Lo

Dismisped as withdrawn
Dismiskec¢ for default.

Crderqd/Re jectec. : )
No order as to costs. , I gwraten G {
: Centra) Administengjve Tiibene!
siwer DESPATER™ -
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